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1/10,9. 2001 Shri S,Pandey, coursel for the applicant,
1] None for the respondents,

Reply nct filed so far, List it

f or
earing on 24.10,2001, /

iam )/M(a) "~ { L,Jdha )/M(J)

. 2./ 24.10,2001. On the request made on behalf of the

applicant, list it on 9.1.2002 for hearing on RA.

/ees/ ~ (L.R.K. PRASAD)/M(A)
3/9.1. 2002 shri J, Prasad, counsel for the applicant,
o _ ) Iet this matterbe placed before the.Honlble:
o '~ Vice-Chairman fa constitution off Bench. | ‘,fL,/
MES. o A S S " {sarweshwa 2t
4/29.,07.2003 3 On perusal of the recerd it transpires

[lOrder - passed .vide order dt. 30.05.2002 a Divm.ei@n Bench of Hon'
in chamher) 'Mr L.R K.Prasad, Ex.Merser (A) and Hon'ble Mrs
| Shyama Dosra, Memker(J), w as constituted for hearing,
But this case was never placed before the afeoresaid
Bench, Ngw in the changed situatien when the Member(A)
,has ceased te be a Memser of the Trihun-l, under Rule
49 (Suh.,Rule 3 of Appenélix,..d!) of CAT Rules of Prac-
tlce, 1993, s fresh Division Bench of Vice-Chairman
(self) and Hon'wle Mr, Sarweshwar Jha, Member (2}, is
constituted for preliminary hearing on 22,08,2003, In
the meanwhile, office is directed to efpl in as to th
this case was not placed e«rlier: for necdssary azxwx&a
eiu.rec:':;:l.ano ' O s

ek j , : _ (3 NeSingh N&el am)/VC ‘

5/28.‘08.20\0,3 : ‘Shri S.Pandey, cogynsel for the applicent.

. ‘x ’ // #s prayed for, bhe listed on 10.0,,7 for hearJ.n(% 3

sk j (s .Jm.)/M(A) / (B.N.Singh Neelam) /NC
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cm The learned counsel £or the applicant

frays for time. e listed on 18.2.04 for hearing. .

A

@ .Jha) Mwa. {B .M .gingh Neelam) vC

v s . o
v T . )')*1 "

9/18

cm

List this case ,bef?iie Hontble Memder {J)

for constitution Of Benchs
/

(MeJha) MeAe ° &-DW

{2.04

‘ . p.Be.consisting of gontble Member {7}
(myself) and Hon'ble shri M.Jha, Member (A} is

constituted for hear.ing on 14.4.04. |
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RA..13/01
11/25.5.04 Shri &, Parndey, counsel for applicanti
None for respondents . -
For want of DB be listed on 25.8.,04

for hearing.
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12./ 25.6.2004. Let it be listed befere the appropriate bench
as and when the same is available,

SR
x'l,;'#t\*-'}"ta.‘m/ ‘Qs DOGRA) M(3) (L.m; GOYAL ) V.C.

*

13/18.9.04
shri s.Pandey..for the applicant.
As prayed for by the counsel far the
_ applicant, list this case’ o @+11.04 for hearing. —|
P »
M.JH3) M-A. S-Dw
cm - '
shri g.Pandey..for ‘the applicant.
14/2.11.04
cm after perusal of recard,it is found that the
|

applicant has not filed regquisites till date.rTherefore, '
in the interest of justice, he is aLlowed one week®s '

time to to the needful .after filing of requisites., {
jssue noticds to the respondents tO file w-S.within |
this case on 28.12.04 for hearing. '

ﬁ.p%

four weeks. List
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15/28,12.2004 : Shri S8.Pandey, ceunsel fer the applmant.

Shri A.A Khgn, for the recpendents, ~
Hegrd the L/c fer theparties. After perussl
of the relief clauce in- the OA it is feund that appliaant hes
al se prayéa. fer payment of TALDA snd ‘truck hire charees smeunting
te Rs.21,600/~ te transfer/shift the hesusehelé effects ane
aattle frem Darshanga te Lucknew an& igsuance ef Medical Card
fer his treatment an€ trestment of his family members/depen.
éent ané medical reimbdursement thereafter, But in the erger
pa-éseﬁ oy this Ceurt en 16.63.2¢¢1 these reliefs have neither
Been ﬁiscussemf\or any firndineg has keen given thereef.
' In reply te these submissiens, the L/c appea-

ring on Behalf of the ressendents sesks time te have instruc.

tlons in the motter frem the depsrtment te make his submissien
en these peints. Even after perusal of w/s it is feuné thit ne
specific reply has come frem the respendents’ sige en entit.
lemt of the applicant_en the aferes ¢1d_1 claims,

y List it on €9.02.2 92‘5 fer heasrine,

(S -D.g J)

(M oy

'16/9.2. 2005 Shri S,K,singh, vice ceunsel far the applicant.

Shri A,A.Khan, a0 fer t he respordents,

At the request made sy the 14, és;{r;sel
“fer the. parties,. let it .we listed fer hearing
en 3,3, 2065,

s (M e ) . (s, DOQFW
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RA 13‘/61: R

hri s.Pandey. learned counsel, appears for
the applicantj A Md. Ishra, proxy counsel, appears fa the
arguing counsel far the respondents. It appears from the
order-sheet that a Bench has to be constituted. place the
case in chamber for constitation of Benche. Respondents are
also directed to file their reply if tae consider"ﬁ/ecessary
otherwise it will be presumed that the respondents are not ?
interested in contesting the claim of the applicant.
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RA No.;13/01
[Arising out of QA 267/96]

08.07.2005 : A Division .Bench of Vice-Chairman [self] and Hon'ble Shri
Mantreshwar Jha, Member [A] stands constituted for preliminary hearing of this R.A.
Let it be placed before the aforesaid Bench on 27.07.2005 for

preliminary hearing.

P

[PX Sinha]VC




} N RA-13 /01
(€A-267 of 1996 )

Shri S .Pandey, counsel for applicant

Shri A.K .K.Sahay, counse] fer respendents

27.7.2905 This application has been filed
by the applicant 'for review ef the erder dated
16.03 2001 ,recerded in A_267/6.
2. The leérned ceunsel fer the applicant
and the leérned ceunsel f;r off icial respendents
have been heard and the matter is being dispeseq
of at this stage of preliminary hearing,
3. Main grievénce of the applicant is that
though this Tribunal in the aferes gid erder

had granted immediate payment of DCRG and

leave encagshment ameunt, in full, With 12%
interest #er annum, this Tribunal dltegether
everleoked te pass any erder on reliefymentiored
in paras 8.2, 8.3 and 8.4. ) v ]

4, The relief in para 8.2 is g5 fellews:-

"The respondents »e iirec_ted further

te pay even DA #ndine TA which is stil1
®ending ,* | ‘
5,  The aferes gid relief is tee Vague te
e cons idered, neot te say te e granted. .
6. The relief in para 8.3 in the riginal

Applicatien is for issuvance of direction te

the Respendents te make immediate payment ef truck
hire charee amounting te Rs.21,000/- te trans fershift
the heuse-hold effects ani cattles from Parbhanga te
Lucknes as the Respendents had fajled te srevide |
Wagen @ per Ridilway Rules. Relief in para 8.4 is

for issuance eof direction te issye mdical card fer

Self and family members (derendants) fer praper

' treatment after retirement, and fer medical
‘ / reinﬂuursemeng.

f«r
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RA-13 /01
(BA-267 of 1996)

7. In se far as the relief in para 8.3
of the ®riginal Appl“icatian is cencerned, if en
retirement Such charge‘s are payalele to the applicant
for conveying his geeds and animals frem theh;.\/%éce
of pesting te the heme tewn, the Respendents should have
made suéh payment after verifying the bills,
8. The sagme is positien with the relief in
para 8.4, If rules permit the medical card as
prayed miy ke cens idered te e issued in faveur ef
the applicant and his family members ‘(depeniants ),
if ;lready net issued, and respendents may alse
cons ider any reimeursement in that regard, if
clained; aS per extant rule,
°. In that view ef the matter this Review
Applicatien is Partly allewed with furthér directien
i:bat the ‘ReSpomients will coensider the reliefs seught
& in paras 8.3 and 8.4 of the Original Applicatien
ffores aid, and te grant such reliefs te the applicant
g’_ﬁ admissisle te him under the extant r‘ules, within
a periad of three menths from the date of receipt of a
copy ef this order.. :
16, ‘Relief in para 8,2. cannet be granted as it
is tee éague.

with the aferesgid directions and
ceservations tbis Review Application is dispesed ef.

{

(Mantg#shwar Jha ) ( PK. SidRa )
Member | (A) Vice-Chairman




